CTENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A NO.S99/2004
New Delhi, this the 22nd day of April, 2004
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versus
Union of India Through
1. The Secretary,
Ministry of Power,
Central Electricity Authority, Sewa Bhawan,
R.K. Puram, New Delhi-15
2. Chairman, Central Electricity Authority,

Sewa Bhawan, R.K. Puram,
New Delhi - 110 015

... Respondents
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2., The applicant has prayed for a direction Dbeing

3. The facts of the matter, briefly, are that the
husband of the appliicant Late Shri Manish Kumar was empioyed
with mhe respondents as Personal Assistant. He
unfortunately expired on 18.2.2000 in an accident, leaving
behind his wife and parents. 1t appears that the parents of
the husband of the appiicantrhad approached this Tribunai
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LC. to respondent No.3 therein, i.e., the applicant in
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his 0A, the amount of oup Insurance was to be disbursed
equally among the legal heirs in accordance with law. It 18
learnt that this matter has been appealed against by the

parents of the applicant’s husband in the Hon’'ble High Court

and the decision in the matter is awaited.
4, The Tearned counsel for the applicant, in this
connection, has pointed out that the matter which is pending

before the Hon'ble High Court has no bearing on the present
; which i1s related oniy to the prayer of the appliicant

seeking appointment on compassionate ground. He 1S,

IJJ
ot
o}

5. The appiicant has submitted representations
the respondents requesting compassionate appointment, but
they have not given any reply so far. She has also
represented in the matter to the Chairman, Central
Electricity Authority (Annexure A-5) and subsequentiy to The

Secretary, Ministry of Power, G.0.I. vide her letter dated

the point of admission, without 1issuing notices with
direction to the respondents to consider and dispose of her
representation whi ending with them. They are aliso
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directed to consider this OA treating 1t as a
representation, and dispose it of together with the said

representations by 1i1ssuing a reasoned and speaking order
within a period of three months from the date of receipt of

a copy of this order
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